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:2.
6.1 Alt the assets and liabilities recorded in the books of Transferor ComPanies

shall stand transferred to and vested to Transferee ComPahy Pursuant to the Scheme

and shall be recorded by Transferee Company at their resPective fair values, as may

be decided by the Board of Directors of Transferee Company.

6.2 The investments in th€ share caPital ofthe Transferee ComPanies aPP€aring in

the books of the Transferee Company shall stand cancelled.

6.3 Any inter-company balances and inter_comPany transactions between the

Transferor Companies and the Transferee ComPany shall stand cancelled.

6.4 The difference hing excess of the net assets of Transferor comPanies

transfefied to Transferee Company, after making the adiustments as mentioned in

Sub-Clauses 6.2 and 6.3 above, shall be credited to the CaPital Reserve Account by

Transferee Company. The deficit, if any, shall be debited by Transferee Company to

Goodwill.

5.5 In case of any differerrce in accounting policy between the Transferor

Companies and the Transferee Company, the impact of the same tiI the APPointed

Date will be quantified and adlusted in the reserves of the Transleree ComPany to

ensure that the financial statements of the Transferee ComPany reflect the financial

position on the basis of consistent accountin8 Policy "

On perusat of the application herein and submissions of the aPPlicant couns€l

and the officer of the ROC, since the shareholders of the translerol comPany not

being the shareholders of the kansferee company and all the assets oI the transferor

company not being the assets of the transferee comPany, it aPPears to us that the

applicant company can proceed with the purchase method instead of Pooling

method, henceforth the aPPlicants are hereby Permitted to Proceed with

modilication as mentioned in Schedule'A'.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member 0udicial)
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